IN THE CENTRAL ADPMINISTRATIVE TRIERUNAIL , JATPUR ERENCH, JAIFUR.
C.A.Nc.349/99 Lete cf crcer: gz _g4.2000
Lale Ram,y S/¢ 3hri Ram Chencer, R/c Lccc Hasen Purz, Kear
Kebristen, Jaipur. last emplcyed Grcup~D (Casual Labcur)
in DRM Cifice Staticn Cantesn, W.Rly, Jaipur.
...Applicent.
Ve. _
i. Union cf Incia throuch the General Menager, Western
Railway, Churchgete, Mumbai. .

Divieicnel Railwey Manager, W.Rly. Jaipur Divn, Jaipur.

w N
.

Senicr Divisional Personnel Officer, W.Rly, Jaipur Divn,
Jaipur. '

.. Respondent =.
Mr.J.K.Keushik) - Ccunsel fer the applicant
Mr.C.B.Sharma)
Mr.R.G.Cupte -~ Ccunsel for respendents.
CCRAM:

Hen'ble Mr.S.K.Rgerwal y Judicial Member
PEP HON'RLE MR.S.K.RGARWAL, JUDICIAL MEMBER.

In thie Criginel Application under Sec.lS cf the Acminist-
rative Tribunale Act, 1985; the epplicant mekes a prayer tc ouach
and set aside the impugned order dsted 13.2.98 (Arnnx.Akl) issued by
responfent Nc.2 rejecting the representaticn of the applicent and
direct the respondente to treat the applicent ss Failway sevvant
from 1.£.90 and to grant all benefite te the Reilwey servant, in
accorderice with the Railway Bcard'e circular issuved from time Lo
time.

z. The Western Pailway vide ite crder dated 132.2.98
coneicdered and disposed of the representaticn fileé by the

epplicant in pursusnce of this Tribunal's crder dzted 15.4.97

pesged in O.A Wec.60/95 filed by the applicant. The seid

rerresentation was considGered and reiected with the cbeservaticone
that the epplicant jé rnct entitled tc the berefits cf the Railwey
Boaré's letter dated 18.5.90 and the benefits of M.M.R.Ehan's coee.
3. Ne reply has filed on behalf of the respendents.

4. Hearé the arcuments of the learned ccunsel icr the psrties
fer final Cispostel at the stege of admission ené also perused the
vhecle reccré.

5. The representaticn in pursuance c¢i the crder passed on
15.4.97 in C.A Nc.60/95 was rejected¢ Ly the respondents on the
grouné that the Feilway Beard's letter No.F(WEL)SOCNI-7(I1I) deted
18.5.90 is nct applicable in the case c¢f the applicent as he wes

never appcinted ss Rsilway servant, as per rules. The cther grounds



[,

for redection was that the appljtant vae appointed as Wash Boy in
the Centeen by the Management Ccmmjtteé Gehcre the rules. The
gervices of the applicant had already been terminated in May 1295,
as per rules. HNctice was given tc the applicant ard cerpensaticn
wes elec paid tc him. It is alsc stated in the impugned crder dated
12.2.98 that the representaticn dated 10.1.94 wee nct received by
the respendentes. Therefcre, by a reasoned and speaking créer dated
12.2.98, the reprecentation filed by the apﬁlicant in pursuance of
the Tribunel's order dated 1£5.4.97 was rejected.

A, 2 Divisicn Bench cf this Tribunal in C.2 Ko.214/95 Gecided
e LyytLA % z -
en 28.10.99 adiudicated the ?ﬁg¥é issve anc it was held that the

epplicant has not been sble tc establish a case for being entitled
entitled tc the benefit extended to the workers engaged in the non-
ctatutcry reccanised canteens specially when the berefits were tc
accrve w.e.f. 1.4.90 and the applicant wee nct allcwed eny henefit
ae laié Gown in M.M.R.Khan's case as the applicsnt was nct an
enplcyee cf Peilways on or after 1.4.90 an€ the seid 0.3 was
Cismicced. The case in hand of the epplicant ie squerely ccvered by
the decisicn given in C.A No.314/95. -~

7. Therefcre, looking to the facts and circumstances of the
case, 1 am ci the ccnsicerec cpinion that the spplicant hes nc case

fcor interference by this Tribunal. The C.2 is dismissed with nc
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(S.K.Agarwal )
Member (J).

crder as tc costs.



